' Respondent=-2 to give a suitéble.posting.to Ehe applicant

CENTRAL ADMINISTRATIVE TRIBUNAL: ERNAKULAM BENCH

Date of decision: 11.10.89
- Preasent

Hon®ble Shri NV Krishnan,Administrative Member
’ _ and . .
“Hon'ble Shri AV Haridasan, Judicial Member

OA 584/89

_CV Sankarankutty . R " : Applicant

Vs

1 The Director G@n@ral(Posts)
Department of Posts, : N
Government of India, | ; . ’ : .
Ministry of Communications, o N
New Delhi~110 001

2 The Chief Postmaster General, : » _
Kerala Circle, Tr1vandrum~695033 ¢ Respondents

| M/s KP Dendapani, K Jaju Babu

and Pre@thl Kesavan - ¢ Counsel of Applicant
& TPM Ibrahim Khan, ACGSC i Counsel of Respondents.
" oR D‘E'R
Mr NV Krlshnan, A, N . : :
This appllcatlon has becn Flled to direct the

as Superlntendent (Sortlng) in GCS Group ’B' in the Kerala

Circle in 1mplementatlon oF the order dated 5. 9 89 passed ,

by the Director General (Posts) (Ext.P1). By that order
three péraons,including the épplicant’uere appointed to
ofFiciaté,as Superintendeht(ﬁortihg) in GCS Group ™' with .

immediate effect and until further orders. The applicant,

who’ was working in Kerala Circle was also posted in the

same Circle.

2 In the endorsemeht to the Chief Postmaster General,

Kerala Circle, Trivandrum (Respondent-Z), a direction was
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" given to him that the applicant may be accommodated against
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‘a Postal Service Croup g post in the Circle converting
it to GCS Group B! post.
3 ~When the application was first heard on 6.10.89,

counsel of applidéntfstressed the need for an urgenﬁ

implementation of the order in so far as it concernsthe.
applicant, as the applicant‘uas due to retire on superannuatimk

on 31.1.90. It was also.stated by the bounéel that the

_Ext.P1 order also appointed Shri GH Waghmodé working in

the Gugarat Circle as ﬁuperlntendent (bortlng) in the

. Lp He

GES Group igr ( 1.@.-bha riteged appllcant) It has been

stat@d that in rbspect of that app01nteeq the orders haue

‘peen ‘implemented in. Gujarat Circle as early as on

14.9.89; It is also averred thatvsl.mo{2_in the same
Ext P ordér{shri BA Manvi has alsc been given the similar

posting in ‘the Naha:ashtra Circle. 1In the circumstances,

“applicant

the learned counsel Fof the Rxsmﬂwﬁxwkz r@questwd that

the Respondents shouki be directed to order. immediate

appointment of the applicant.

4 Thé~learned.counsél'for the Respondents was

initially given time to ascertain why the Ext.P1 order
has not been implemented in the Kerala Circle, as similar
orders in respect of 2 other persons have .been implemented

in‘thé-athgr Circles. The case was again listed for hearing

and direction to-day as on the 9th instant satisfactory

information uwas not made available to us.

5 The learned counsel for the Reépondénts states that

as yet no orders have been issued in this regard.
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6 We are of the view that an order like the present

ome in favour of the applicant)uhiéh was issued as early

. W, : :
as 5th September, 89 asd ought to have been implemented

within a period of about 2 ueeks or so}particularlyg when
the Respondeht-1_has'directed the Respondent-2 to accommo-

daté the applicént by conu@fting a Postal Service Group'B?

post in this Circle into a GCS Group B! post. It is

not an ordinafy matt@rlas thé retirement éf the'appliéant
in superannuation is due on 31st Jangafy; 1990 i.e; hardly
after 4 mohths;

7 In thesg.ciiéuhstaqces, we ére.of the view that

suitable direction should be given to the Réspondants to

&;“

seel that the |benefits uhatever accrded to thé‘applicant

as a result of Expt 1 order are not delaycd beyond G\

reasonaﬁﬂ-tL"*&
8 In the circumstancesi we givel the foilouihg
directignsr

(i) Thevapplicant éhall.be deémgdifo have been
appointed to the post of Superint@ndent(sorting ) in
GCS Groué 181 as dlrected by the Ext.P1 order with effect.

from to-~day i.e., 11, 10, 89

(11) The- R@spondents may . complete uhatever Formalltles
have to be Completed in this regard and issue a formal

order in the light of the direction given at (i) above.

S uith these directions the apblicatioh_is alloued.
There will be no order as to costs. Ljézj_;”,,/
@\.W - | LK
(AV Haridasan) ' (NV Krishnan)
Judicial Member ' Administrative Member

11.10.89 , 11.10.89



